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" {CA Ne.1395 s 1o 996 )

In the Centrel Admlnlstrative Tribunal
Calgcutte Bench ) ‘

MA No.58 of 1998.
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Present Hon'ble Nr. D. PurkayaStha, Juélcial Member

Hen'kle Mr,. B.F, Singh, Adm1n15trat1vg Member

C.M. Kohii & Orsi|
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For the Applicant ¢ Mr, S.K. Mukherjee, Advecaté

_ For the Respendents : Ns. U, Sanyal, AHroate

Heard on : 18-02-1999 o ‘Date of Judgement : 18-02-99

CRDER"

D. FURKAYASTHA, JM

He ard Ld. Advocate of the applicant over an applicatien for
injunctien prohibiting‘the‘reSpéﬁdents from ining'further eperatioen
of -the prometien eorder of'theJ}eSpqndent Ng;é Shri M.$. Sarna since,

accoréding tz the applicant,'he was erreoneeusly premoted. Id. Advecate.

Ns. Sanyel, appeariﬁgﬁon behalf of the respendents, prays fer time to

. file reply. - But we find thet'twe weeks' time was allewed to the res-

pendents te file reply by order dated 2¥.8,98. It is stated by Ms.
$any§i that applicent did net fu:niéhlrequired applicatien te filé
reply in éue time, Therefére, réSpendents}could,net prepare the reply
to the-ogA.' It is also stated by Ms. Sany2d .that the officer concerned

who will make affidavit of this case is out of statien,
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the parties and we find that the promotien order ef the respondent Ne.®

2. We have considered the submissions of ld, Advecates of beoth

cannot be stayed as prayed for by'fhe,applicént. Hewevef, the faté of
. alrtde Gy o o S S
the applicent will d‘pﬂnd:%h the decisien ¢f this case. With this

sbservation both the MA are disposed of.
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